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ASSAM ACT NO. XXH OF 2004

( Received the assent of the Governor on 9th September, 2004 ) (T)r]ii]‘Sll
L , cr

THE INDIAN STAMP (ASSAM AMENDMENT) ACT, 2004 '~ £, Schedt
AN ] after di

ACT ; manne

7 ) endorse

further to amend the Indian Stamp Act, 1899, amount

in its application to the State of Assam.
« Explanation :-

Preamble. Whereas it is expedient further to amend  Central Act 1} : G
the Indian Stamp Act, 1899, hercinalier referred of 1899. al
to as the principal Act. in its application to the . , : G
State of Assam, in the manner hereinafter i _ n
. appearing, ' th
It is hereby enacted in the Fifty-fifth Year
of the Republic of India as follows :- G
h]
. . pu
shorttitle. 1. (1) This Act may be called the Indian Stamp di
extent and (Assam Amendment) Act, 2004 by
commencement.
. sec
(2) It extends to the whole of Assam. oil
13) It shall come into force at once. int
insertion of he principal Act, after the existing scction (2) An endors

under su
same effe
equal to

section 10:. the following shall be inserted as section
A, namely :- ' ' ‘

~For shortage  10A. (1) Notwithstanding anything contained in

 Stamns . RS endorsem
of stamps how section 10, where the:State Government here
duty to be paid. : . - . thereof a
or the Collector, as the case may be, is indicated
- . | P “ T «
satisfied that there ts.shortage ol stamps of stan
in the distrigt or stamps. of required Lamp
b requireme

denominations aré not available, the
State Government or the Collectormay

\ ‘ (3) Nothing in
permit payment of the duty to be paid in )

cash or by wiy of Demand Draft or by (i) the plaW
Pay Order and authorize the drcasury g’;“fel
Officer or Sub-Treasury Officer or Sub- IlofL

-to the C

Registrar or any other authorised officer,
as the case may be, on production of a
challan evidencing paymentof duty in
the Government Treasury or Sub-

(11) the inst
months
exectitic







THE ASS
: Treasury of a Demand Draft or by Pay
| 2 ‘ Order drawn on a branch of any
£ iR Scheduled bank, as the case may be,

atter due verification, to certify in such
manncr as may be prescribed, by
endorsement on the instrument of the
amount of duty so paid in cash.

Explanation :- Government Treasury includes a
Government Sub-Treasury and
any other place as the State
Government may, by notification
in the Assam Gazette, appoint in
this behalf :

Provided that the State
Government may, by order
published in the Official Gazette,
direct that the power exercisable
by it or by the Collector under this
section may be exercised by such
other officers as may be specified
in the order.

(2) An endorsement made on any instrument
under sub-section (1) shall have the
same effect as if the duty of an amount
equal to the amount stated in the
endorsement has been paid in respect
thereof and such payment has been
indicated on such instrument by means
of stamps in accordance with the
requirements of section 10.

(3) Nothing in this section shall apply to -

() the payment of stamp duty chargeable
on the instruments specified in Entry
91 of List I of the Seventh Schedule
to the Constitution of India ; and

(i1) the instruments presented after SIX -
months from the date of their
execution or first execution.”

SSAM GAZETTE, EXTRAORDINARY; SEPT. 18, 2004
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o : : re
Amendment 3. In the principal Act, in section 17, after the fc
of section 17. existing provision, the following proviso shall : ] o ,
be inserted, namely :- < L s lg(

“Provided that nothing in this section shall i DI

apply to the instrument in respect of which g | W

stamp duty has been paid under section 10-A.” : e

Amendment 4. In the principal Act, in section 27, for the words tF
of section 27. and brackets “The consideration (if any)”, the re
words “the market value of the property” shall st

be substituted.

tl
Insertionof 5 In the principal Act, after section 27, the ¥
section 27A: - fyllowing new  section shall be inserted, at
“lnstrl'lment of namely . i
conveyance etc, -
under valued 27A. (1) If the Registering Officer appointed : b
how to be deait under the Registration Act, 1908 while (‘c"t_m(' Act
with. registering  any  instrument of ]6‘0”)08'

conveyance,exchange or gift has reason to
believe that the market value of the property -
as fixed by the Goycrn{menkt/‘qulecvtor of the
district; which is’ subject matter of
conveyance, exchange or gift had not been

- truly set forth in the instrument, he may after

_ registering such instrument, refer the same
to the Collector for determination of the
market value of such proper and the
property duty payable thereon.

(2) On receipt of a reference under sub-section
(1), the Collector shall, after giving the
parties a reasonable opportunity of being
heard and after holding an.enquiry.in such

- manneras may be prescribed by rules made -
under this Act; determine the market value

-of the property which is the subject matter

onveyance, exchange or gift and the

wiand. thereupon the
mount of duty,

s liable to pay

n; e S 7o Mo e

bstitution 6. In the
of section 78. ~shall®
yort . [fthetol
owance to.be - i
‘rounded off to {0 be Imi
78 the next total am
“ rupee o

(3) The Collector may, on: his own motion or
otherwise, within two years from the date
of registration f any instrument or
conveyance, exchange or gift not already
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referred to him under sub-section (1) eull -
) ; ; for and examine the instrument for the
£ S purpose of satisfving himself as to the

correctness of the market value of the
- Property as set forth in such instrument,
which is the subject matter of conveyance,
e‘Xchange or gift and the duty payable
thereon-and if afier such examination he has
- feason to believe that the market value of
such property has not been truly set forth in
the instrument, he ‘may determine the
market value of such property and the duty
as-aforesaid and thereupon the difference,
ifany in.the amount of duty, shall be payable

A - PN - by the person liable to pay the duty :

ntral Act C ‘ - L R : - o
of 1908. ¥ Prvad;d that nothmg mn this sub-
. ' section shall apply to instrument régjstered

bﬁ;foré the-date of qon1n1¢11¢ement of the ,
Indian Stamp (Assam Amendment) Act, o

(4) Any person aggrieved by an order of the
: Collector under sub-section (2) or sub-
section(3) may prefer an appeal to the Civil
Judge: f,;;;approprjyatre;jxuris‘d‘ic'tion~and all
-Such appeals:shall be preferred within such .
time and shall.be heard. and dispesed of in
+ such manner as may be prescribed.

Explanation :- For :"‘the’v purpose of this Act,

, “-exchan; S S
Substitution 6, [p the principal Ac , forsection 78, the following
: ~ of section 73, - shall'be 'sub‘s't/i'tutéd,“"“flaﬁi’é':]y' - N
L fDutyer e the total am. t of duty payable, or of allowance
#--allowance.to. be - o L. Ca e e T
" rounded off to 10 be,ma.dé:un_der:}trh;_s_Act IS not a round figure, the S
78 the next  tqa] amount shall be rounded off to the nextrupee.” A e
= rupee. : : , 1
E ‘ 1l
3 1
= pil
- N [
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. . L (1) 1n ¢
+ Amendment 7 Iy the principal Act, in Schedule- I, for item Nos. 1-5, 12, 15-
" o i‘;f;‘;‘,""";' 20, 22-20, 28-29, 31, 33, 34-36, 38-40), 42-43, 45, 46,48, 54, - s

1899, 57-58, 60, 61, 63-65. the following shall be substituted, namely :- i =

“Description of Instruments

I. Acknowledgement

Proper Stamp Duty

Fifty Rupecs. () I ex

perto

2. Administration Bond including estate

Bond given under section 6 of perso
the Government Saving Bank than
Act, 1873 or Section 291 or whet

Section 376 of the Indjan block

Succession Act, 1925 - ' wher

(a) Where the amount does not  The same duty as a bond # under

exceed Rs.1,000. (No. 15) for such amount. - excec

) (b) In any other case Twenty rupees. Agreem

3. Adoption Deed
4. Affidavit

5. Agreement or memorandum of
an Agreement : '

Two hundred rupees. (e)yifno

Fifteen rupees. 12. Awar

(a) Where

i L ‘proper
(a) Ifrelating to sale of a bil] ‘Of Five rupees. relatcs
exchange. award,

(b) If relating to sale of a Subject to maximum of. - 1.000.
Government Security. Rs. 100 for every Rs. (by if i

10,000 or part -thgreof of does nc
. : ~ -~ thewvalue of Security.

(c)if relating tokpur’chas_e or ' and fc
sale of shares, scripts, ' 1.000 ¢
stocks, bonds, debentures, R
debenture stocks or any of Rs.5
othermarketable‘securityof 1S. Bone
a like nature in or any “Sectic
Incorporated company or deben
other body corporate- -~/ being

(1) when such agreement or Three rupees for every this A

- memorandum of an - Rs. 5000 or part thereof of Act, 1
agreement is with or through ~ the value of the security at V
a member or between the time of its purchase or .
members  of a stock  gy)e as the case may be. secelr
exchange recognised under ' 500.

the Securities Contracts
(Regulation) Act, 1956.




.




1-5, 12, 15;
40, i‘% 54,
d, namely -

Duty

s a bond
amount.

um of
Y Rs.
eof of
y.

(11) in other cases

() Iexecuted for service or for
performance of work in any
estate whether held by one
person or by more persons
than one as co-owners and
whether in one or more
blocks and situated in Assam
where the advance given
under such agreement does not

-exceed one thousand rupecs.

Agreement to leasc.
(e) if not, otherwise provided for
12, Award :

(a) Where amount or value of the

property to which the award .

relates as set forth in such
award, does not exceed Rs.
1,000

(b) if it exceeds Rs. 1,000 but
does not excced Rs. 5.000.

and for every additional Rs.
1.000 or part thereof in excees
of Rs.5,000.

IS. Bond  ["As defined by
Section  2(5)] not being
debenture (No-27) and not
being otherwise provided for by
this Act or by the Court Fees
Act, 1870

Where the amount of value

secured doces not exceed Rs.
500.
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Five rupecs  for cvery
Rs. 5000 orpart thercofof
the value of the sccurity at
the time of its purchase or
sale as the case may be.

Five rupees

Ten rupees

The same duty a Bond for
such amount.

Twenty rupees.

Two rupees subject to a
maximum of onc hundred
and thirteen rupees.

Ten rupecs.

-~

A
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where it exceeds Rs.500 and  Twenty rupcees.

22. Composm

does not exceed Rs. 1.000.

and for every Rs. 500 or part
thereol in excess of Rs.1,000.
16. Bottomry Bond that is to say.

any instrument whereby the
master of sea going ship

Rs. 10

say, any inst
a debtor, wh
pr'operty fo
creditors or
a composi’
their debt

. creditors ot
borrows money on the security made for {
of a ship to enable him to ~The same duty as a Bond debtor b
preserve the ship or pre-secute (No-15) for such amount. supervisi
her voyage- \ ‘ under lett
I17. Cancellation instrument of benefit of
- (including any instrument by »3. Convey
which any previously executed 'sectiorl
is cancelled) if attested and riot. =+ =5 Transfer
“otherwise pxowded for  Thirty rupees. under N¢
~18. Certificate of sale (m respc,ct, . PR Where the
of cach pxopuly put up.as.-a .Same duty as on f
/ property
scpcnate'lot and sold) gzanted - Conveyance (No.23) for a . ¢ Forth tF
.to the purchaser of any ‘market value of cqual to the ¥ 1000
property sold bvpubhc auction “amount of ihe pulchdse ‘ Rs. .
- byaCivilor Revcnuc Courtor. . ' Where it
 ( olluclor or RC\ umc Of &:er 7 does not €
19. Certificate or other document g : Where it :
evidencing the right or title of © pjye rupees. Jdoes not ¢
7 -the holder thereof. oranyother:.. .
~person either. to any shares, . Where it
seript or stock inor Of any - " does not ¢
,,mLOIpomtudcompdny orother- . )
_body corporate or. to become: - . And for
,propnetox of" Shdl’CS script.or thereof 11
“stock in, or of an\”such.:, e
company or body. - - Provide
Y or the c¢
20. Charter Party, thatlsto sa any... oo an indus
instrument . (except.  and ~Fifteen rupces. )
agreement for the hirc of a tug by the
steamer),. \\heubv a vessel or ‘ Assamt.
some specified principal part ofthe a
thereof is left for the specified -
purpose of the charter whether

itincludes a penalty clause or not.

78







as a Bond

h amount.

as  on

qual to the

23) fora

purchase -

22. Composition Deed that is to
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say, any instrument executed by = Seventy five rupees.

a debtor, whereby he conveys his
property for the benefit of his
creditors or whereby payment of
a composition or dividend on
their debts is secured to the
creditors or whereby provision is
made for the continuance of the
debtor business, under the
supervision of inspectors or
under letters of licence, for the
benefit of his creditors.

23. Conveyance (As defined by
section 2(10) not being a
Transfer charged or exempted
under No. 62.

Where the market value of the
property for such conveyance as
set forth therein does not exceed
Rs. 1000.

(Y

Where it exceeds Rs. 1000 but

does not exceed Rs. 10000.

Where it exceeds Rs.” 10,000 but

does not exceed Rs. 50,000.

Where it exceeds Rs. 50,000 but
~ does not exceed Rs. 1,00,000.

" And for every Rs. 1,000 or part

thereof in excess of Rs. 1,00,000.

Provided that where the instrument
or the conveyance is in respect of
an industrial loan certified as such
by the Director of Industries,
Assam the stamp duty shall be half

of the above rate.

Fifty rupees.

Sixty rupees per thou-
sand or part thereof

Sixty five rupees per
thousand or part thereof

Eighty rupeyes per thou-
sand or part thereof

One hundred twenty

rupees.
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24. Copy or extract certified to be
true copy or extract by or by
order of any public officer and
not chargeable under the law
for the time being in force
relating to court fees.

(i) If the original was not
chargeable with duty or if the

duty with which it was

chargeable does not exceed.
two rupees.

(11) in any other case not fallin g
within the provisions of
section 6-A.

25. Counterpart or Duplicate of any

instrument chargeable with

friE ASSAM GAZETTE

31. Exchan
instrument

" 33.Gift instru
~ settlement

Five rupees. ,
P transfer (D

Ten rupees.

) 34 Indemﬁity

duty and in respect of which AR

proper duty has beenpaid. .7, 4° e
(a) if the duty' with which the -

original “instrument is
chargeable does not exceed
two rupees. . ~

(b) in any other case not falling -

within the provisions of
Section 6-A.

26.. Customs Bonds -

(a) Where the amount does not
exceed Rs., o 000

| (b) in any other case

- 28. Delivery order in respect goods’ -

29. Divorce mstrument of that is ,7

“lease or :
agreement
(a) Where |
e ;and no

7 deliver

Theﬁa@e;‘duty asis
payable on the ofiginal.

Ten rupees

‘The same duty as bon_‘d
- for.such amount.

" Fifty rupees

Five rupees

to say, any mstrument by which

any person eff’écts
dissolution of hrs marriage.

s
7

the .
_ Fifty rupees.
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31. Exchange of property, The same duty as
instrument of conveyance (No. 23) for
market value equal to the
market value of the
property of greatest value
as set forth in such

instrument.

33. Gift instrument of not beinga  The  same duty as
~ settlement (No. 58) or will or ~ conveyance (No. 23) for
transfer (No 62) market value equal to the
market value{, of the

property of greatest value as

set forth in such instrument.

34 Indemnity Bond ; The same duty as security
‘ © s bond for the same amount.

' 35 LEASE mcludmg an under
"~ lease or sub-lease and any
agreement to let or sub-let :-

g a) Where by such lease is fixed
i - -and no premium 1s pald or S

dehvered S
‘The same duty as a Bond
(No. 10)-for the whole
- amount  payable - or
deliverable under such lease.

(1) Where the lease purpons
to be for a term of less
than one e year.

(i) Where the lease The same duty as a Bond
) purpoﬁs tobe foraterm (No. 15)for the amount or
““ofnof less than one yea'* value of the average annual
but not more than five rent reserved
years:

(ii1) Where the 1€dse "The, same duty as &
. purports to be for a term , conveyance (No. 23) for a
exceeding five years, and market value equal to the

not exceeding ten years. amount or valie of the
' average apaual  rent
reserved. ’
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~ (iv) Where the lease The same duty as a
purports to be for a term conveyance (No. 23) fog a-
exceeding ten years, but market value equal to twice
not exceeding twenty the amount or value of the

years. average annual rent (b) Wi
: reserved. for
mo
(V) Where the lease purports . The same duty as a no
to be for a term conveyance (No. 23) for a
exceeding twenty years, market value equal to three
. but not exceeding thirty times the amount or value
years. of the average annual rent £ () W
reserved. for
(Vl) Where the lease The same duty as a l;:;
purports to be for a term conyeyance (No: 23) for a
exceeding thirty years, market value equal to four :
but not exceedmg One  times the amount or value
hundred years. ‘of the average annual rent
e reserved '
(vii) Where the Iease
. purports to be foraterm T,heﬁ_s:ame. duty ‘as a
exceeding one hundred cdnvcyance (No. 23) fora
_years; or 1n perpetulty ‘ market value equal in the
: SR ~ casé of 'a lease granted
L A'soIely for agricultural
~ ‘purposes to one-tenth and
in any other case to one-
_ sixtlrof the whole amount
-of rents which would be
paidordelivered in respect
of the first ﬁfty years of the
lease.
(viii) Where the lease does: \ Lease
" not purport to be forany The same duty as a cultiv
dcﬁmte term R edﬁVeyance (No. 23) for a c‘:ulti\)
- Uidrket value equal to three
-~ times the amount or value trees.
or dr

of the average annual rent







Exemption

rupees.
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as a which would be paid or
3) fofg a %"1* delivered for the first ten
o twice years if the lease continued
e of the . so long.
rent (b) Where the leasc is granted T} same duty as a
for a fine or premium or for conveyance (No. 23) for a
25 2 money gdvanced and where  market value equal to the
) for a no rent 1s reserved. amount or value of such fine .
) three or premipm or advance as.
value set forth in the lease.
il rent .
’ (c) Where the lease is granted The same duty as a
for a fine or premium or for conveyance (No. 23) for a
1s a money advanced in market value equal to the
for a addition to rent reserved.  amount or value of such fine
four or premium or advance as
alue set. forth in the lease, in
rent ‘addltlon to the duty which
- would have been payable on
such ]easezlf no fine or
: . ‘premlum or advance had
a been pald,or ‘gi‘ehvered :
:}r]::] - Provided that, In any case
‘ , ,,where an agreement to lease
';ed . is_ stamped with the
al ",~,£advalorem stamp required
nd . for a lease and a lease in
o pursuance  of  such
, ot agreement is subsequently
e executed the duty on such
<t lease shall not exceed two
; !

cultivator and for the purpose of
cultivation (including a lease of -
trees for the production of food

1 3 , Lease, executed in the case of
1

o

~ |
or drink) without the payment : l
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. . . Me
= or, delivery of any fine or ; , 39 of ¢
~ premium, when a definite term i :
is expressed and such term does ' (a) ]
i not exceed one year, or when ¢
the average annual rent reserved e
; - does not exceed. one. hundred SN ‘
rupees o o L T (b) ]
In this éxen{ptiOn alease for the 40. MC
purpose of cultivation shall an
including a lease of lands for De
cultivation together with a ple
, homestead or tank. -, (N
Explanation : -Whenlease un- - e (N
dertakes to*pay any recurfing 0w (N
- charge such as Government ‘ (N
. CV (a)
o L pal at s'oftaxes Wthh
Tis by’ law're ‘overable from the \
P o lessor the amounts So agreed to
o 3._be é
«  Five rupees.
’ ) k tm any company or proposed SRR
S “company o_r in respect of any E i
loan to’ b‘” raised by any viA]
- # ’ "”or proposed wh
L S . ~ po\
; 38, ettero 1cencet at is to. say, F;fty rupees. mo
.'any agreement between a ‘ dec
“ debtor and his creditiors that - Wil
Z the letter shall for a spec1 1ed , art]
, ’ tlme suspend thexr clanns and (c

allow the debtor to- carry on i 51
business at his own drsc’reno‘n'. e e

T
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39. Memorandum of Association
of a Company

(a) If accompanied by articles Two hundred rupees.
of association under section
26, 27 and 28 -of the
Companies Act, 1958.

(b) If not so accompahied. Five hundred rupees.
40. MORTGAGE DEED notbeing '
an agreement relating to ‘
Deposit of Title deeds pawn or H

pledge (No. 6) Bottornry Bond

; (No. 16), Mortgage of a Crop
= (No.41), Respondentia Bond
(No 56), or Securlty Bond
(No. 57).

(a) When possessmn of the The same duty as a

* ~:"property 011 art of the: eonveyance (No.23)fora . "+ =¥
property comp 'sed it sitch ‘market value equal to the ‘#
deed " is glven by the xamount secureqd by such

" mortgagor on agreed tobe  deed. o
glven

(b) When possessmn 1S not - The same duty as a Bond
given or agreed to be given - (No. 15) for the amount
_as gforesaid. . secured by such deed.

rents or a lease f the property '
mortgaged or. part thereof is
deemed to give:possession -
within: the meamng of thxs
artche e

(c)(1) - When a collateral or ’_Ifhree: rupees.
auxiliary or. addmonal or. -

substlrtuted security, or by
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way of further assurance for
the above mentioned
purpose where the
principal or  primary
security is duly stamped
for every sum secured not
exceeding Rs. 1,000.

(11) and for every Rs. 1,000 or
part thereof secured in
€XCcess Qf Rs. 1,000.

Exemptions

(1) Instruments executed by
persons taking advance
under ‘the Land
Improvement Loans Act,
1983 or the Agriculturists’
Loans Act, 1884, or by their
sureties as security for the
repayment of such
advances. '

(2) Letter of hypothecation

accompanying a bill of

exchange.

42. Notarial Act, that is to say,

instrument, endorsement, note
attestation certificate or entry.
not being a protest (No. 50)
made or signed by a Notary
Public in the execution of the
duties of his office or by any
other person lawfully acting as
not any public.

43. Note or Memorandum sent by

a Broker or Agent to his
Principal intimating the
purchase or sale on account of
such principal.

3 THE ASSAM GAZETT
1 (a) of ai
h 5 8 - valu

(b) of a
sect
ftwei

Four rupees.

Note of Pt
Ship

Act. XIX of 1883. 45. PART

[As de

Act. X1l of 1884

N.B. - TI
partitione
and not si
equal sha
shares are

Provided

C(a) W
pa
ag
pr
ex
ef
su
ct
in
pe
th
re
n

le
tk

Fifteen rupees.







15,2004
.
¢ THE ASSAM GAZETTE, EXTRAORDINARY, SEPT. 18. 2004 1217

(a) of any goods exceeding in  Five rupees.
value twenty rupees.

(b) of any stock or marketable Five rupees for every

security exceeding in value Rg. 10,000 or part thereof
twenty rupees. of the value of the stock or
' security.

Note of Protest by the Master of Ten rupees.
Ship

45. PARTITION- Instrument of The same duty as a Bond

' [As defined by section 2(15)]. (No. 15) for the amount or
the value of the separated

share or shares of the

- property.

N.B. - The largest share remaining after the property is
partitioned (or if there are two or more shares of equal value
and not smaler than any of the other share then one of such
equal share) shall be deemed to be that from which the other
shares are separated.

Provided always that -

broi o (a) When an instrumeént of )
partition containing an - 7
agreement to divide ' ' /
property in severalty is , : ’
~executed and a partition is
effected in pursuance of
such agreement the duty
chargeable upon the ‘
instrument effecting such )
partition shall be reduced by , ’
the amount of duty paid in
respect of the first ' -
instrument, but shall notbe - - - - |
less than three rupees and }\
|

thirty paise ;
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(b) Where land is held on
revenue settlement for a - 3 -
period not exceeding thirty .
years and paying the full a
assessment, the value for 2
the purpose of duty shall be
calculated at not more than
fifty times the annual
revenue,

(c) Where a final order for
effecting a partition passed
by any revenue authority or
any Civil Court, or an
award by an arbitrator
directing a partition is
stamped with stamp
required for an instrument
of partition and an
istrument of partition in
pursuance of such order of
award is subsequently
executed the duty in such
instrument shall not exceed
three rupees and thirty

» paise.

artnership

A - Instrument of -

(a) where the capital of the The same as the Bond (t
partnership does not exceed (N, 15)

L : : Rs. 1,000.

; | (b) in any other case Rupees one hundred

B - Dissolution bf - , ’ : (

o Power or Pledge -See Fifty rupees. » = - 54,
i Agreement relating to

~ deposit of Title deeds

Power of Pledge (No. 6)

48. Power of Attorney (As defined ‘
by Sec. (21), not being proxy

(a) When executed for the sole  Fifteen rupees
purpose of procuring the .
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registration of one or more
documents in relation to a
single transaction or for
admitting exceution of one
or more such documents.

(b) When required in suits or
proceedings under
Presidency Small Cause
Courts Act, 1882.

(c) When authorising one
ﬁerson or more to act in a
single transaction other
than the case mentioned in
clause (a).

{d) When authorising net more
than five persons to act
jointly and severally in
more than one transaction
or generally.

(e) When authorising more
than five, but not more than

ten ppersons to act jointly -

and severally in more than

one transaction or generally. °

(f) When given for consideration
and authorising the attorney
to sell any immovale
property.

(2) In anybother case

54. RECONVEYANCE  OF
MORTGAGED PROPERTY -

(a) If the consideration for
which the property was
mortgaged does not exceed
Rs.1000.

(b) If any other case

Fifty rupees

One hundred rupees

Two hundred rupees

Four hundred rupees

Same duty as a conveyance
(No. 23) for the amount of
the market value.

. One hundred rupees

The same duty as a
conveyance (No. 23) for
the amount of the market
value as set forth in the
conveyance.

Sixty rupees.
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55. Release

(a) if the amount or value of Th

Rs. 1000. -
(b) in any other case

57. Security Bond or Mortgaged
Deed executed by way of
security for the due execution
of an office or to account for
money or other” property
received by virtue thereof, or
executed by a surety to secure the
due performance of a contract.

(a) when the amount sccured
does not exceed Rs. 1,000
{(b) in any other case
58. Settlement

A. Instrument of, (including a
deedof dower). i o

B. Revocation of,

60. Shipping order
61. Surrender of Lease

(2) when the duty with which -
- thelease is chargeable does
not exceed ten rupees.

63. Transfer of Lease by way of

assignment and not by way of
under lease.

HE ASSAM GAZETTE EXTRAORDINARY. SEPT. 8. 2004
KNM

Fifty rupees.

The same duty as Bond
for the amount secured.

Fifty rupees.

The same duty as a

‘conveyance (No. 23).

The same duty as a
conveyance for a sum
equal to the amount of
value of the property
concerned as set forth in

the  instrument of

revocation.

Five rupees..

\

The duty with which
such lease is chargeable.

The same duty as a
conveyance (No. 23) for
a market value equal to
the amount of the market
value for the transfer.

it
¢ same duty as a Bond
the claim does not exceed for such amount or value

as set forth in‘the Release.

AM GAZEL

EEASSSETT

Transfer
- duty.

64. Trust

A-De

ar
ax

65. 9

GUWABATL |
A
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Exemptions
& Transfer of any lease exempt from
-duty.
64. Trust

A.- Declaration of, or concerning The same duty as 2 Bond
any property when made by for a sum equal to the
any writing not being will amount of value of the

property concern, as set
forth in the instrument.

B.- Revocation of, or concerning, ~ The same dutyas a Bond
any property when made by (No. 15) for a sum equal
-nstrument, any other than 2 fo the amount or value of

will ~ the property co_ncerned, as
’ set forthinthe instrument,
but not exceeding thirty

rupees.

65. Warrant for Goods Fi\}e rupees,”

_ M. K. DEKA,
Commissioner & Secretary t0 the Govt. of Assam,
Legislative Department, Dispur.
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GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR

LEGISLATIVE DEPARTMENT :: LEGISLATIVE BRANCH

NOTIFICATION

The 7th August, 2008

No. LGL.2/2008/17. -- The following Act of the Assam [egislative Assembly which
received the assent of the Governor is hereby published for general information.

ASSAM ACT NO. XIX OF 2008

(Received the assent of the Governor on Sth August, 2008)

THE INDIAN STAMP (ASSAM AMENDMENT) ACT, 2008
AN
ACT

Further to amend the Indian Stamp Act, 1899, iu iy application to the -
State of Assam.,

Whereas it ix expedient further to amend the Indian Stamp Act, o
1899, hereinafier referred 1o as the principal Act, in its application to
the State of Assam, in the nanner hercinafter appeoaring;




4
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It is hercby umc.u,d n thn. llfW ' ifﬁt}hf’ww' ot the Republic of
) . India as follows: -
Short title, extent | (1) This Act may be called the {udian Stamp (A»sam Amendment)
and Act, 2008,
commencement. (2)It extends tq the whole of Assam. - ¢
(3)It 'shall be deemed to bavs come into force on the 7“‘ day of June
2008. ,
Amendmentof 3 I the principal Act, in Schidule-1, foritem No. 23, the following shall
Schedule-I - be substituted, namely:-
“23. Conveyance [ as dzhm.d by Five ’pc‘ms;nt of the _market
‘Section-2(10)], - n bemg 4 value of the property for such
Transfer charged or exempted conveyance made in tavour of
under No. 62. ' ' women and six percent for
A others,”
Repeal and 3. (1) The b'India;nfSﬁimp’.V(As:;aun;Amcndri:icnt) h ' gs:am i
Saving Ordinance, 2008 is hereby repealed. Nro l{‘:}“’"

; ' " 2008

(2) Notwithstanding such repeul, anything done or uny action taken under
the Ordinaneg so repealed shail be deemédito buve been done or taken
under the correspondmg, provisions of this Act, as if this Act had come
into force on the date the sojd Ordinance come iato toree.

;; s ' MOHD. A. HAQUE,
: Secretary to the Government of Assam
Legislative Department.

2

} ;:
1 ' P P
|
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GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 16th September, 2021

No. LGL.2/2008/52.— The following Act of the Assam Legislative Assembly
which received the assent of the Governor on 9th September, 2021 is hereby published for

general information.

ASSAM ACT NO. XXVII OF 2021
(Received the assent of the Governor on 9th September, 2021)
THE INDIAN STAMP (ASSAM AMENDMENT) ACT, 2021
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AN
ACT

further to amend the Indian Stamp Act, 1899, in its application to the State of Assam.

Preamble Whereas it is expedient further to amend the Indian Stamp Act, 1899, Central
hereinafter referred to as the principal Act, in its application to the State of  Act Il of
Assam, in the manner hereinafter appearing; 1899

It is hereby enacted in the Seventy second Year of the Republic of India
as follows :-

Short title, 1.(1)  This Act may be called the Indian Stamp (Assam Amendment) Act, 2021.
extent and

I — (2) It extends to the whole of Assam.

(3) It shall come into force at once.

Amendment of 2. In the principal Act, in Schedule — 1, for the item nos. 1-12, 13(b) (c), 14-20,
Schedule -1 of 22-65 the following shall be substituted namely: -
Act-1I of 1899
“Description of Instruments Proper Stamp Duty’
(1) (2)

1.Acknowledgement Rs.100/-

2. Administrative Bond Rs.1000/-

3. Adoption Deed Rs.500/-

4. Affidavit including affirmation or declaration. Rs.100/-

5. Agreement or memorandum of an Agreement.

(a) Agreement for conveyance Rs 100/- for agreement value up-
to Rs 1,00,000/-

Rs. 1000/- for agreement value
from Rs. 1,00,000/- to
10,00,000/-

Rs. 5,000/ for agreement value
above Rs.10,00,000/-

(b) Development Agreement Rs.5,000/-
(c) Other Agreement Rs.100/-
6. Agreement relating to deposit of title-deeds, pawn or

pledge.-

(a) if such loan or debt is repayable on demand or more than
three months from the date of the instrument evidencing the

agreement,- Rs.10/-
(i) if the amount of loan does not exceed Rs. 1000;
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(i) if it exceeds Rs.1000 and does not exceed Rs. 10,000; Rs.20/-

(iii) and for every Rs.10,000 or part thereof in excess of Rs.100/-

Rs.10,000

(b) if such loan or debt is repayable not more than three Same of the duty payable as
months from the date of such instrument Nol3(b)

7. Appointment in execution of a power,-

(a) where the value of the property does not exceed  Rs. Rs. 100/-

1000

(b) in any other case Rs.200/-

8.Appraisement or Valuation,-

(a) where amount does not exceed Rs. 1000

The same duty as a Bond (No.15)
for such amount

(b) in any other case Rs.50/-
9. Apprenticeship Deed Rs.100/-
10.Article of Association of a company,-

(a) where the company has no share capital or the nominal | Rs.150/-
share capital does not exceed Rs.2,500

(b) where the nominal share capital exceeds Rs 2,500 but [ Rs. 200/-
does not exceed Rs.5000

(c) where the nominal share capital exceeds Rs.500 but does | Rs.500/-
not exceeds Rs.1,00,000

(d) where the nominal share capital exceeds Rs.1,00,000 Rs.750/-
11. Articles of Clerkship, or contract whereby any person | Rs 250 /-

first becomes bound to serve as a clerk in order to his
admission as an attorney in any High Court,-

Assignment See Conveyance (No. 23), Transfer (No. 62),
and Transfer of Lease (No. 63), as the case may be, Attorney,
See Entry as an Attorney (No. 30), and Power-of-Attorney
(No.48). Authority to adopt, See Adoption-Deed (No.3)

12. Award ,-

(a) where amount or value of the property to which the award
relates as set forth in such award, does not exceed Rs. 1,000/-

2% of the value set forth in the
document

(b) if exceeds Rs.1000/- but does not exceed Rs.5,000/- and
for every additional Rs.1,000/- or part thereof in excess of
Rs. 5,000/-

2% of the value set forth in the
document
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13. (b) where payable otherwise than on demand-

(i) where payable not more than three months after date or

sight,-

if the amount of the bill or note does not exceed Rs.500 Rs.2/-
if it exceed Rs.500 but does not exceed Rs. 1,000; Rs.5/-
and for every additional Rs.1,000 or part thereof in excess of | Rs 5/-
Rs.1,000

(ii) Where payable more than three months but not more than

six months after date or sight,-

if the amount of the bill or note does not exceed Rs.500 Rs.2/-
if it exceeds Rs.500 but does not exceed Rs. 1,000 Rs.4/-
and for every additional Rs.1,000 or part thereof in exceeds | Rs.4/-
of Rs.1,000

(iii) Where payable more than six months but not more than

nine months after date or sight,-

if the amount of bill or note does not exceed Rs.500; Rs.2/-
if it exceeds Rs.500 but does not exceed Rs. 1,000; Rs.2/-
and for every additional Rs. 1,000 or part thereof if it exceeds | Rs.4/-
of Rs.1,000;

(iv) where payable more than nine months but not more than

one year after date or sight,-

if the amount of the bill or note does not exceed Rs.500; Rs.4/-
if it exceed Rs. 500 but does not exceed Rs 1,000 Rs.2/-
and for every additional Rs.1,000 or part thereof in exceeds | Rs.4/-
of Rs.1,000;

(c) where payable at more than one year after date or sight,-

if the amount of the bill or note does not exceed Rs.500; Rs.2/-
if it exceed Rs.500 but does not exceed Rs.1,000; Rs.5/-
and for every additional Rs. 1,000 or part thereof in excess of | Rs.10/-
Rs.1,000

14. Bill of Lading ( including a through bill of lading) Rs.10/-

15. Bond

[(As defined by Section 2(5) of the Indian Stamp Act, 1899]

2% of the value set forth in the
document
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16.Bottomry Bond

The same duty as Bond
15) for the same amount

(No.

17.Cancellation

Rs.1000/-

18. Certificate of Sale

(a) 1% of the value set in the
document in favour of Women
solely

(b) 2% of the value set in the
document in case of joint
registration with women,

(c) 3% of the value set in the
document in favour of a male or
other juridical person

19.Certificate or other document evidencing the right or title | Rs.500/-
20.Charter- Party Rs.50/-
22.Composition Deed Rs.100/-

23.Sale (Conveyance)

Conveyance (as defined by section 2(10) not being a transfer,
charged or exempted under No.62

(a) 1% of the value set in the
document in favour of women
solely

( b) 2% of the value set in the
document in case of joint
registration with women,

(¢) 3% of the value set in the
document in favour of a male or
other juridical person

24, Certified Copy

Rs.50/-

25. Counterpart or a duplicate of any instrument

Rs.500/-

26.Customs Bond

(a) where the amount does not exceed Rs. 1,000/-

The same duty as Bond (No.15)
for such amount

(b) in any other case Rs.1000/-
27 Debenture,-

(a) by endorsement or by a separate instrument of transfer,-

where the amount or value does not exceed Rs.10; Rs.1/-
10-50 Rs.1/-
50-100 Rs.1/-
100-200 Rs.1/-
200-300 Rs.2/-
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300-400 Rs.2/-
400-500 Rs.2/-
500-600 Rs.3/-
600-700 Rs.3/-
700-800 Rs.3/-
800-900 Rs.3/-
900-1,000 Rs.3/-
and for every Rs.500 or part thereof excess of Rs.1,000 Rs.1/-

(b) By Delivery,-

(i) where the amount or value of the consideration for such
debenture as set forth therein does not exceed Rs.50; Rs 1/-

(it) where it exceeds Rs. 50 but does not exceed Rs.100 Rs.1/-
100-200 Rs.2/-
200-300 Rs.2/-
300-400 Rs.3/-
400-500 Rs.4/-
500-600 Rs.5/-
600-700 Rs.6/-
700-800 Rs.6/-
800-900 Rs.7/-
900-1,000 Rs.7/-

and for every Rs.500 or part thereof in excess of Rs.1,000 Rs.4/-

28. Delivery- Order in respect of Goods Rs.10/-

29.Divorce Rs.200/-
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30.Entry as an Advocate, Vakil or Attorney on the Roll of
any High Court [under the Indian Bar Councils Act, 1926, or]
in exercise of powers conferred on such court by Letters
Patent or by the [Legal Practitioners Act, 1844] -

(a) in any case of an Advocate or Vakil;

Five Hundred rupees

(b) in any case of an Attorney.

Exemptions

Entry of an advocate, vakil or attomey on the the roll of any
High Court when he has previously been enrolled in High
Court [Omitted]

Two hundred and fifty rupees. -

31.Exchange of property

(a) 1% of the value set in the
document in favour of Women
solely

( b) 2% of the value set in the
document in case of joint
registration with women,

(c) 3% of the value set in the
document in favour of a male or
other juridical person

32. Further Charge,-

(a) when the original mortgage is one of the description
referred to in clause (a) of Article No. 40 ( That is, with
possession)

The same duty as a conveyance
(No.23) for a consideration equal
to the amount of the further
charge secured by such
instrument

(b) when such mortgage is one of the description referred to
in clause (b) of the Article No. 40 ( that is, without

possession),-

(i) if at the time of execution of the instrument of further

charge possession of the property is given, or agreed to be
given under such instrument;

The same duty as a Conveyance
(No.23) for a consideration equal
to the total amount of the charge
(including the original mortgage
and further charge)

(ii) if the possession is not so given

The same duty as a Bond ( No.15)
for the amount of the further
charge secured by such
instrument.

33.Gift

(a) 1% for Women solely,

( b) 2% for joint registration with
women,

(c) 3% if the property is
registered exclusively in the male
or other juridical person

(d) 0.5% in case of person nearest
blood related person ( Blood
related)

34. Indemnity Bond

Rs.1,000/-

2401
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35. Lease, including an under-lease or sub — lease and any
agreement to let or sub- let .-

(a) where by such lease the rent is fixed and no premium
is paid or delivered —

(i)

where the lease purports to be for a term of
less than one year;

Same duty as Bond (No. 15) for
the whole amount payable or
deliverable under such lease.

(i)

where the lease purports to be for a term of
not less than one year but not less than one
year but not more than five years;

The same duty as Bond (No. 15)
for the amount o value of the
average annual rent reserved.

(i)

where the lease purports to be for a term
exceeding five years, and not exceeding ten
years;

The same duty as Conveyance
(No. 23) for a market value equal
to the amount or value of average
annual rent reserved.

(iv)

where the lease purports to be for a term
exceeding ten years, but not exceeding
twenty years;

Same duty as a Conveyance (No.
23) for a market value equal to
twice the amount or value of the
average annual rent reserved.

™)

where the lease purports to be for a term
exceeding twenty years, but not exceeding
thirty years;

Same duty as a Conveyance (No.
23) for a market value equal to
three times the amount or value of
the average annual rent reserved.

(vi)

where the lease purports to be for a term
exceeding thirty years, but not exceeding one
hundred years;

Same duty as a Conveyance (No.
23) for a market value equal to
four times the amount or value of
the average annual rent reserved.

(vii)

where the lease purports to be for a term
exceeding one hundred years, or in

perpetuity;

The same duty a Conveyance
(No. 23) for a market value equal
in the case of a lease granted
solely for agriculture purposes to
one- tenth and in any other case to
one- sixth of the whole amount of
rents which would be paid or
delivered in respect of the first
fifty years of the lease.

(viii)

where the lease does not purport to be for
any definite term;

The same duty as a Conveyance
(No. 23) for a market vaiue equal
to three times the amount or value
of the average annual rent which
should be paid or delivered for
the first ten years if the lease
continues so long .

(b) where the lease is granted for a fine or premium or
for money advanced and where no rent is reserved;

The same duty as a Conveyance
(No. 23) for a market value equal
to the amount or value of such
fine or premium or advanced as
set forth in the lease.
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(c) where the lease is granted for a fine or premium or
for money advanced in addition to rent reserved.

The same duty as Conveyance
(No. 23) for a market value equal
to the amount or value of such
fine or premium or advanced as
set forth in the lease, in addition
to the duty which would have
been payable on such lease if no
fine or premium or advance had
been  paid or  delivered.
Provided that, in any case where
an agreement to lease is stamped
with the ad - valorem stamp
required for a lease, and a lease in
pursuance of such agreement is
subsequently executed, the duty
on such lease shall not exceed
rupees two hundred.

Exemptions

Lease, executed in the case of cultivation and for the
purposes of cultivation (including a lease of trees for the
production of food or drink) without the payment or delivery
of any fine or premium, when a definite term is expressed
and such term does not exceed one year, or when the average
annual rent reserved does not exceed one hundred rupees.

In this exemption a lease for the purpose of cultivation shall
include a lease of lands for cultivation together with a
homestead or tank.

Explanation : When lease undertakes to pay any recurring
charges, such as Government revenue, landlords share or
cesses, or the owner’s share of municipal rates of taxes,
which is by law recoverable from the lessor, the amounts so
agreed to be paid by the lessee shall be deemed to be part of
the rent.

36. Letter of Allotment of Shares

Rs.200/-

37. Letter of Credit

Rs.10/-

38.Letter of license

Rs.50/-

39.Memorandum of Association of a Company,-

(a) if accompanied by Articles of Association under Sec.
26,27 & 28 of the Companies Act, 1956;

Rs.500/-

(b) if not so accompanied

Rs.750/-
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40(a) Mortgage ( with possession)

(a) 1% of the mortgage amount
for women solely,

( b) 2% of the mortgage amount
for joint registration with women,

(c) 3% of the mortgage amount if
the property is registered
exclusively in the male or other
Jjuridical person

(b) Mortgage (without possession Equitable Mortgage)

when possession is not given or agreed to be given as
aforesaid

0.5% of the mortgage amount
( maximum Rs.10,000/- )

41. Mortgage of a Crop,-

(a) when the loan is repayable not more than three months
from the date of the instrument —

For every sum secured not exceeding Rs.500 Rs.1/-

and for every Rs. 200 or part thereof secured in excess of Rs. | Rs.1/-

200

(b) when the loan is repayable more than three months, but

not more than eighteen months from the date of the

instrument-

for every sum secured not exceeding Rs.100 Rs.2/-

and for every Rs.100 or part thereof secured in excess of | Rs.2/-

Rs.100

42 Notarial Act Rs 50/-

43. Note or Memorandum,-

(a) of any goods exceeding in value twenty rupees Rs.10/-

(b) of any stock or marketable security exceeding in value | Rs.10/-

twenty rupees

44 Note of protest by the Master of a ship Rs.20/-

45 Partition 0.5% of amount of the value of
the separated share/ shares of the
property

46.(A)  Partnership - Rs. 1000/-

(B)  Dissolution of Partnership Rs.500/-

47. Policy of Insurance

A- Sea Insurance-

(1) For or upon any voyage ,—

(i) where the premium or consideration does not exceed the Rs.1/- Rs.1/-

rate of on-eight per centum of the amount insured by the
policy;









